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Encroachment on Reserved Land

2532.SHRISIRAJUDDIN AJMAL

Willthe Minister ofRURAL DEVELOPMENT be pleased to state:

(O the detatis ofdifferent categoHes ofreserved land in the counw;

(り the areas mder the different categones of reserved land in the

country,State/UT‐wise;

(C)the reserved land areas occupied by llegal encroachers as on date in
せЮ country,State/UT‐ wiまぉ

ld)Whether the Covenlment has dedded to evid thcse ilLgal encrOachers
out of the reservcd land and if so, the details thereof along unth the

present progress in eviction of thesc illegal dwellers across thc country,

State‐wise;and

(e)Whetter the Coverntnent has any pЮ posal to rehabilitate these illegal

dwellers and ifso,the details thereofand ifnot,the reasons therefor?

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT

(SIIIRI RAM KRIPAL YADAV)

●)tO(e):As Per Entry 18 and Entry 45 of List H(State List)ofthe seventh Schedule of
the ConstituJon,the suttect Of'Land'and its management falls within the legidativё  and

administtat市ejurisdiction ofthe Statcs.Power to enact laws relating to'Landi vests in the

レ」Slatures ofthc States.

Each State has its own State‐ speciflc Revenuc Laws to deal with illegal encroachment on

Govemment land. The eviction of illcgal cncroachcrs and their rehabilitation is dealt by

respective State Governments.

Info.`..ation on reservcd land and incgal encroachment on Govenlment land is not centrally

maintained in the Department ofLand ResOurces.
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